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ORDER

Leamed counsel for the petitioner is present. It is seen from the record that

in relation to the respondent vide order dated 07.09.2018 the Tribunal has

recorded that in the absence of the Corporate Debtor this Tribunal is constrained

to proceed with the matter in the absence of the Corporate Debtor. Heard the

submissions of learned counsel for the petitioner in detail. However, on going

through the records as filed with the petition, it is seen that the

petitioner/Operational Creditor is a Partnership Firm. Further, it is seen that the

certificate in relation to the Resolution Professional proposed and as issued by

IBBI has not been enclosed. In the circumstances, the petitioner is directed to file

the certificate of registration in relation to the Partnership Firm as issued in
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relevant form as well as the certificate issued by IBBI in relation to the RP

proposed within a period of ten days from today. Post the matter on 12.10.2018.
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